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Mohd.Idoo & Anrt. : Pespondents

CORAM:

This Review application has beazn filed by the Union of

India through General Managzr, W.Ply, Pomhay, Divisional
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ilway Manager, Uota Division and Senior Divisional Siqgnal
Telecommunication Engineci (M), Fota Division, who were
respondents in O.A Wo.542/%3, Mohd.Idoo & Anr. Vs. Union of
£ ovdesr daetzd 26.7.95

India & Ors. PReview has besn soughit o

passed in the szaid 0O.A. While disposing of the Review

directed to talie necessary follow-up action, without insisting
upon the applicante appsaring in ith2 trads test, within a

pericod of 4 months from the daitz of the vreceipt of a copy of

misinterpreted the circular dated 27.1.'92 by which while

referred to another circular issuzd on 15.2.1993 placed with
the Review Applicatidn as Annr.A2, whereln instructicons ware
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"aﬂplicants e promoited withcout holding ithe

instructions ars as under:

"(i) CEs for the yzavr ending 31.2.92 ghould be complsated

(1i) Fromotion under cadre restvuciuring in skilled category
will bz kased on Trade Tesi. Since large number of staff will
be involved, it will ks necessary to draw a crash programme

for conducting t

(iii) Pending senioricy disputezs and DAP appzals should he

is not a part of the selection test. Thzss are two diffzrent
things, and an employee is trade tzsited Lo know whether he can
perform the docizs of a paviicular post. They have accordingly

stated that the visw taken by the Trikunal that the original

mistaks apparent from the records which  dezerveg to  be
recitifizd in the intzrest of justicz. Accordingly, a vzavizw of
the ordzv passed on “e7 .95 has been Squght.

3. We have carefully gone through ithe rzcords as also the
submissions made in the R;view Abplication and havs alss gone
through Annxz.AZ, naw £iled with the PRevisw Application. The

relevant instructions contained 1in Ann=.A2 dated 27.1.93,

the case may be remain unchangsd. Howszver, fLor the purpose of

implementation of these ordars, 1if an individual railway
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dve for promoticon £o a post classzifisd as a
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modified in such a case to the exztznt that the zelection will

bz based anly on scrutiny of sevrvice vecords and confidential

reports without heolding writihen or viva voce te

for posts classified as non-a=leq

l)

cion at the time of this
restructuring the same procedure as akove will e followsd.
NMaturally undar this procedurs the categovisation as
cutstanding will not figure in the panels. This modified
selzction procedure has bien decided upon by the Miniztry of
Pailway as & one time zrcepition by special dispe
view of ths numbzrese involved, with thz objective of expediting
implementation of these orders.
There is no mention in the above instructions that tvads test
would, howsver, bz held., Had it been the intention of the
Pailway Board o provids that trads test has not  been
dispensezd with, it would havs been so stated in the above
instructions, which give & clearv impfe531mn that selection for

restructuring would be based only on sScruciny of service
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records and qufTJHl izl PRepori The instvuctions Annz.A2

Lo
dated 15.3.92 which have lkeen annexed with the Peviaw

Application wevrs not prasented by the rispondsnis as part of

the reply to ths 0.2, although it was no doubi statsd in the

regtructuring., However, the avermeni that frade test had to be

held wa.

ur

not baclked by any ingtructions isznad oy the Pailway
Poard or by any authority. The partiss secling the revisw have
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not &t all stat=d in the Pevizw Application e
produce the instructions dated 15.2.93 (AnnxJ/A2) at the tims
of heaving <of the 0O.A.
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no mistale apparent from the vecord in the order passed by the
Tribunal. The partiss sezking review have not bzzn able to

hat cl

[

show e new macerial sought to be brought on record now



for seeking a rzview of ths zavrlizr ordsr pascsed in the O.A.

be produced carlier in spits of due. deligence on the
part of the parties secsking a review. Mo veview of the ordsr
passed earlier in the ©O.A can be wadz in view of the

cPe

provisions of Ovder XEXNYVII Fuls 1f The Pevizw Application is,

o

(0.P.SHATTA

Member (Adm)




